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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE AT
CHENNAI

Application No.288 of 2024 (SZ)

Mrs. P.Muthammal, F/65 years,

W/o. Ponnusamy,

D.No.3/198, Seravampaitti,

Chinnamanali Post,

Tiruchengode Taluk,

Namakkal District . ...Applicant

-Vs-

The Regional Director,

Central Pollution Control Board,

(Ministry of Environment, Forest and

Climate Change, Govt. of India),

Regional Directorate Chennai -77A,

Padi, Ambattur Industrial Estate,

Chennai — 600 058 and 6 others ...Respondents

COUNTER AFFIDAVIT FILED BY THE 7™ RESPONDENT

|, P. Meiyazhagan, son of K.Periyasamy, Hindu, aged about 64 vyears,
residing at Servampatti, Chinnamanali Village, Periyamanali Post,
Tiruchengode Taluk, Namakkal District, PIN — 637 410, now temporarily come

down to Chennai, do hereby solemnly affirm and sincerely state as follows:-

1.1 am the Proprietor of M/s. Meiyazhagan Poultry Farm, the 7* Respondent

and am well acquainted with the facts of the case. | have gone through the

Fitim
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allegations and averments contained in the Appeal filed by the Applicant and |

] deny the same, save those which are specifically admitted hereunder and

puts the Applicant to the strict proof of the same.

2. At the outset, | res‘pectfully state and submit that the Application is not
maintainable either in law or on facts and the same is liable to be dismissed in
limini. | further respectfully state that the Application is ‘a!so liable to be
dismissed as the same is vexatious. Before traversing the various allegations
and averments contained in the Application, few facts are stated hereunder

for better appreciation of the case on hand.

3. | state that | am the owner of the property comprised'in S.F.No.123/1 and
123/2 situate at Kuttakadu, Servampatti, Chinnamanali Viliage, Tiruchengode
Taluk, Namakkal District. The property measures an extent of 8.5 acres. |
state that | established a poultry farm in the name and style of M/s.
Meiyazhagan Poultry Farm in the month of July 2003 with 80,000 birds. | state
that chicks (aged-0-10 weeks) are purchased from external hatcheries and
then moved to grower shed for another 8 weeks. During this period the birds
are closely monitored by veferinary doctors to make sure the birds are healthy .
and medicines and feed are administered as necessary. Then the birds are

moved to layer shed for the remaining period for egg laying. After the eggs
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are hatched, they are sold to external traders. The waste generated is solid as

biodegradable manure used for agriculture lands.

4. | state that the during the year 2015-2016, the number of birds were
increased to 70,000. As on date, there are 1,50,000 birds in the poultry farm
established by mé. | state that | had been carrying on the business for the
past 23 years by strictly adhering to the norms. | state that the Applicant who
is my neighbour, lodged a compliant with the Chief Minister Cell on
05.10.2021 against me. Pursuant thereto, the L}, Respondent inspected the .
unit on 07.10.2021. Upon such inspection, a communication dated
12.10.2021, the 6" Respondent advised me to carry on the business without
causing hindrance to general public. | was also called upon to obtain
necessary consent from the Board in terms of the guidelines issued by the
Central Pollution Control Board in August 2021. It is pertinent to state here
that during the inspection conducted on 07.10.2021, it was observed by the 6"
Respondent that the Applicant have grown whip tree on the near the shed on _

the western side and Nilgiri tree on the eastern side for the past 4 years in

order to prevent withering of the feathers.

5. | state that on 23.10.2021, | submitted online application to the Respondent

Board seeking consent to operate. Along with the application, | remitted a sum

e rr
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of Rs.2.42 lakhs towards consent fee. | state that on 27.10.2021, the said
application was returned citing non compliance of the guidelines issued by the
Centralr Pollution Control Board. The application was again resubmitted on
28.04.2022 which was returned for the reason that the guidelines of the

Central Pollution Control Board has not been complied with.

6. | state that on the basis of the complaint petitions received against the unit,
fhe Unit was inspected by the office of the 6" Respondent on 14.09.2023 and
it was observed that the Unit was in operation handling 1,25,000 birds without
obtaining consent of the Board and without complying with certain guidelines
issued by the Central Pollution Control Board. By the proceedings dated
27.09.2023, | was called upon by the Chairperson of the Tamil Nadu Pollution
Control Board to comply with all the guidelines stipulated in the Central
Pollution Control Board’s environmental guidelines for Poultry Farm, January
2022 and that the Unit shall apply and obtain CTO-Direct of the Board under
the Water Act. it is pertinent to bring to point out here that during the
inspection conducted on 14.09.2023, it was obserQed that certain guidelines
i of the Central Pollution Control Board was not complied. In this regard, |
respectfully submit that | took all steps to ensure that the guidelines of.the

Central Poliution Control Board are duly complied with.
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7. | respectfully state that after complying with all the defects as pointed out in
the proceedings dated 27.09.2023, on 02.11.2023, | addressed a letter to the
6" Respondent enclosing the compliance report and requested for retrieval of
the consent application. | further state that the unit was inspected_ on
01.12.2023 and during inspsction it was found that the Unit had not yet
completed the laying of impervious layer in the litter dropping area, compost
yard and tyre dip arrangement and in that behalf, | was instructed to rectify the -
above short falls. | further state that the poultry farm was again inspected on
08.04.2024 and it was observed that the unit has fulfilled the CPCB guidelines
except the construction of compost yard and tyre dip arrangement and the

Unit was instructed to complete the above short falls immediately.

8. | state the above said aspect was brought to the notice of the Appiicantl
pursuant to the information sought for by her on 30.03.2024 under the Right to
Information Act, 2005 and the same was communicated to the Applicant by :
the communication dated 25.04.2024 which is filed as Annexure A-11 to the
instant Application. Thus, it could be seen that as on 08.04.2024, the Unit had
fulfilled the CPCB guidelines excepted the construction of compost yard and‘

tyre dip arrangement.
For Meiyazhagan Poultry Farm
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9. | state that in so far as the same is concerned, as directed by the 6"
Respondent, | had duly established the composting yard facility for manure
management designed by the veterinary doctor. The facility includes a 60 x 40
foot shed with a roof covered by aluminium sheets and the same is fully
closed. Likewise, tyre dripping system with sanitizing additives has been
established at the entrance of the poultry farm at the size of 16x16 to ensure
proper'vehic!e sanitization. After reporting compliance of the same, the unit

was inspected on 18.12.2024 by the 6™ Respondent.

10. | respectfully state and submit that from the above facts, it could be seen
~ that the guidelines of the Central Pollution Control Board issuéd in August
2021 and January 2022 has been duly complied with. . | respectfully
submit information as to the compliance of the guidelines of the Central
Pollution Control Board was made known to the Applicant under the Right to
Information Act, 2005. | state that on the date of filing of the instaht application
before this Hon'ble Tribunal, | had complied with the guidelines of the Central

Pollution Control Board.

11. | state that the allegations contained in the Application are hereby
emphatically denied ahd thé ‘Applicant is put to strict proof of the same. The

~ allegation contained in Para 5 of the application that | had been operating the
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unauthorised poultry farm is wholly incorrect and the Applicant is‘put to strict
proof of the same. | am advised to state that at time when | established the
poultry farm, no consent was required for establishment for the poultry farm.
In this regard, the Principal Bench of this Hon’ble Tribunal vide order dated
10.12.2021 in O.A.N0.320 of 2021 passed an order that the poultry farms
handling above 5,000 birds at single location shall also obtain Consent to
Establish and Consent to Operate under Air Act and Water Air from the State
Pollution Control Board with effect from 01.01.2023. The same was included
in the guidelines of the Central Pollution Control Board in January 2002 in
Clause 8. Thé order of the Principal Bench of this Hon’ble Tribunal was put to
challenge before the Hon’ble Supreme Court of ‘India in Civil Appeal No.2480'
of 2023 the Clause 8 of the guidelines was stayed on 28.04.2023. | submit
thaf it is incorrect on the part of the Applicant to allege that | had been
unauthorisedly operating the poultry farm and the allegation to the contrary is
hereby emphatically denied and the Applicant is put to strict proof of the

same.

A T N e —
il v erstid g WS

12. Further allegations contained in paragraphs 5 and 6 of the application that
the féathers and poultry food particles emanating gets deposifed in the field in
a continuous manner throughout the year is wholly incorrect and the Applicant

is put to strict proof of the same. There is no substance whatsoever in the said
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allegation which is baseless. In this regard, | state that | have put up green
shade net across.the boundary of the poultry farm apart from the existing
chain link which covers the fence inside the poultry shed inside the poultry
farm as to. prevent the feathers from flying outside the compound wall. Apart
from the same, | have planted 30 varieties of plants apart from the existing
trees numbering 200 in the poultry farm covering nearly an extent 1 acre. The
allegation that poultry farm poses great peril to the applicant field and
challenges and pollutes the environment in a.nd around Kuttakadu,
Servampatti, Ch-ennamanali Villages are baseless and the same besides
being incorrect. The allegation to the contra is self serving. With regard to
erection of compound wall is concerned, in reply to the Applicant under the
Right to Information Act, 2005, the Public Information Officer of the 6
Réspondent gave an information that there is no reference or mention in the
guidelines of the Central Pollution Control Board issued in January 2022 with

regard to erection of compound wall as contained in Annexure 13 to the

- Application.
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13. With regard to averments contained in Para 7 of the application, | state
that the Guidelines of the Central Pollution Control Board was issued in
January 2021 and August 2022. As per the siting criteria of the said guidelines
which is referred to in Para 7 applies only to new poultry farms established
after the coming into force of the guidelines. As a matter of fact, in a reply to
the information sought for by the Applicant under the Right to Information Act,
2005, the public information officer of the Board sent a reply dated 20.05.2024
under Annexure A14 that the siting criteria in the guidelines issued by the
Central Pollution Control Board will not be applicable to the existing poultry
units. | state that the poultry farm has been in existence since July 2023,
whereas the guidelines came into effect only in January 2021. Thus, the
guidelines is applicable to the Unit. Be that as it may, | had complied with the
guidelines of the Central Pollution Control Board as would be evident from the

facts stated in the preceding paragraphs.

14. With regard to allegations contained in Para 8, | state that eventhough
obtaining of consent from the Board is not mandatory for the existing poultry

farms, however as advised by the 6" Respondent vide the proceedings dated
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12.10.2021, | submitted application seeking consent on 23.10.2021. The said
appliéation was returned by the Board for non compliance of the guidelir;es of
Central Pollution Control Board. As of date, | have duly complied with the
_guidelines of the Central Pollution Control Board and upon compliance,

request have made to the Board to retrieve the application seeking consent.

15, The allegation contained in Para 9 is incorrect and the Applicant is put to
strict proof of the same. The applicant has conveniently omitted to refer to the
Communication dated 25.04.2024 sent by the Public Information Officer of the
Board wherein it was stated in categorical terms that the Unit had complied
with all the guidelines of the Central Pollution Control Board except the
construction of compost yard and tyre dip arrangement. The construction of
compost yard and tyre dip arrangement has also been completed and the

same has been made known to the 6™ Respondent as well. Hence the

allegation that no action has been taken is wholly incorrect and misleading.

16. The allegation contained in Para 10 of the application is incorrect and the
Applicant is put to strict proof of the same. The fact that | have duly complied
with the guidelines stipulated by Central Pollution Controi Board would be

evident from the communication dated 08.04.2024 issued by the 6"

For Meiyazhagan Pouitry Fa;m
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Respondent. Hence the allegation that | have not complied with the

directions of the authorities are incorrect, baseless and misleading.

17. With regard to allegation contained in Para 11 of the application, the
Applicant is attempting to find fault with the Respondent Board, which is
factually incorrect. On that basis, the Applicant is alleging that | am
continuously continuing the illegality. There is no basis whatsoever for making
such vague and bald allegations which is self serving. Fact remains that I

have complied with the guidelines of the Central Pollution Control Board on

the date of filing of the instant application.

18. The allegations contained in the Grounds are denied and the Applicant is
put to strict proof of the same The reference tb guidelines of Central Pollution
Control Board issued in January 2022 in Grounds C and D is applicable only
to poultry farms established after the coming into force of the guidelines and
not to the existing poultry farms like that of mine. In Ground E, there is a
reference to location of poultry farm at 79.3 meters from SH 857. The same is
factually incorrect and there is no State Highway as alleged or at all and the

Applicant is put to strict proof of the same.

19. With reference to Ground E,F and G are concerned, the same has been
duly complied with and after compliance of the same, due intimation was

T votuss ne;
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made to the 6" Respondent on 18.12.2024. | state that on 18.12.2024 the
. Respondent inspected the unit and noticed certain affects which were met in

compliance of Central Pollution Control Board guidelines.

20. | state that pursuant to the inspection conducted on 18.12.2024, by the
communication dated 27.12.2024, the 6" Respondent while referring to the
collection of the birds’ litter to comply with the instructions c;)ntained therein. |
state that on the receipt of the communication dated 27.12.2024, on
07.01.2025, | addressed a letter to the 6" Respondent intimating the
compliance of the instruction as contained therein. The said letter was handed
over to the 6™ Respondent in person and the soft copy of the same was sent
via email as well. The said letter dated 07.01.2025 is annexed to in the Index
to booklet and | crave leave of this Hon'ble Tribunal to treat and read the
same as part and parcel of the countér affidavit. It is pertinent to state here
that the copy of the action taken report pursuant to the inspection conducted

on 18.12.2024 was also forwarded to the applicant by the 8 Respondent.

21. | respectfully state that with reference to the communication dated
27.12.2024 relating to the collection of birds’ fitter in open space is concerned.
The litter is collected under high rise platform cage system. After composting

the litter is removed every month, it is decomposed and sold to the farmers for
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13

agricultural purposes and to the agents for the purpose of biogas production.
As a matter 6f fact on 21.01.2025, a Poultry Manure Purchase Agreement
was entered into with one M/s. Shri Balaji Sago for the purpose of utilizing the
litter so collected for the biogas production. A copy of the said Agreement is

annexed herewith for kind consideration of this Hon’ble Tribunal.

22. That apart, the poultry manure is also utilized by me for the green belt
which | have established in an extent of 1 acre in the existing poultry farm,

wherein | have planted 30 varieties of plants including 200.trees. Apart from

the same | have also developed a green belt in an extent of 4 acres-in SFE
No.199, Periyamanali Village, Thiruchengode Taluk wherein | have planted
500 Neem Trees. | have also developed green belt in the land owned by me
in S.F. No.347 in the above said Village measuring an extent of 1.5. acres

wherein | have planted 190 Neem Trees.

23. | respectfully state and submit that | have duly comp_lied with the
guidelines issued by the Central Pollution Control Board in January 2021 and
August 2022 as would be evident from the counter affidavit filed by the 6*

Respondent. | would also continue to strictly adhere to the guidelines in future

as well. '
For Meiyazhagan Poultry Farm
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24, The allegations contained in Ground H and | are repetitive in nature and

the same has already been controverted.

: 25. | respectfully state that the Applicant was provided with the information
sought for under the Right of Information Act, 2005 and the Applicant had
repeatedly sought for information under the abbve said Act for reasons best
known. The application is aimed to harass me and is attempt made to

strangulate my business by resorting to the vexatious litigation.

26. | respectfully state that | had engaged a poultry consultant for providing
guidance on farm management, biosecurity measures and other veterinary
practices. 1 state under the guidance of the consultant, | am maintaining a
high standard of bio-security, ensuring the health and safety of the poultry
farm and environment. The manure composite pit for the form has been
designed by the consultant to ensure that the same is properly utilised. The

photographs showing the compliance of the guidelines of the Central Pollution

Control Board is filed herewith for perusal of this Hon’ble Tribunal.

27. It is pertinent to bring to the notice of this Hon’ble Tribunal that a Circular

dated 16.03.2023 has been issued by the Board wherein it is stated the

1;475.'.1 w:!_,__ il ‘1 i3 f” !",,

enwronrnental gu1deI|nes for poultry farms issued by the Central Pollution

Control Board, January 2022 are applicable only for the proposed new poultry
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farms viz., poultry farms established after January 2022 and not to poultry
farms already in existence. Be that it as may, | have fully complied with the
norms/guidelines prescribed‘by the Central Pollution Control Board and my
request to the Board to consider my application seeking consent to operate —

Direct is under consideration. | respectfully state that there is no merit :

whatsoever in the instant Application and the same is liable to be dismissed.

For the reasons stated above, it is prayed that this Hon’ble Authority may be

pleased to dismiss the Application and thus render justice.
For Meiyazhagan Poultry Farm
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= Prapri
Solemnly affirmed at Chennai BEFORE ME,
this the2”day of January 2025 )
and signed his name in my - L,/@,\,\ -
presence Qﬁk, 1942

Advocate, Chennai
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16 ANNEXURE - 1

Sy

To Whom It May Concern,

I hereby certify that I am the appointed consultant for Meiyazhagan Poultry farm,
Sf:123/1, kuttakadu ,servamapatti, chinnamanali, namakkal . I have been providing expert
guidance on farm management, biosecurity measures, and other veterinary practices.

I confirm that Meiyazhagan Poultry Farm is diligently following the instructions and
recommendations provided by me. The farm has maintained a high standard of biosecurity

under my supervision, ensuring the health and safety of both the poultry farm and the
environment.

Additionally, I designed the manure composting pit for the farm in accordance with best
practices and relevant guidelines. I can attest that the farm is properly utilizing the
composting system as per my design and recommendations.

Should you require any further details or clarification, please feel free to contact me.

Sincerely,

e T

Dr. T. Gowtham
BVSc & AH, MSc (UK)
Poultry Consultant .
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TAMIL NADU POLLUTION CONTROL BOARD

From To

Tr.T.Senthil Kumar, M.E., Tr.Meiyazhagan Poultry
District Environmental Farm, Survey No.123/1,
Engineer, Kuttakkadu, Servampatti,
Tamil Nadu Pollution Control Elachipalayam Union,

Board, 298/A, Salem Chinnamanali Post,

Main Road, Tiruvalluvar Road, Thiruchengode Taluk,
Kumarapalayam, Namakkal District.

Namakkal District-638183.

Ka.Ko.No.04/Complaint/DEE/TNPCB/Kumara/2024, Dated :

27.12.2024

Sir,

Sub : Tamil Nadu Pollution Control Board,
Kumarapalayam — Complaint-Petition received
against your Poultry Farm situated in Survey
No.123/1, Chinnamanali Village,
Thiruchengode Taluk, Namakkal District —
Action — Reg.

Ref : 1. Complaint Petition dated 31.08.2024
received in this office date : 02.09.2024.

2. Complaint Petition dated 31.08.2024,
received in this office on 09.09.2024 through
Namakkal District Collector Camp Office.

3. Complaint-Petition dated 31.08.2024, Central
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Pollution Control Board, Chennai Office Letter
F.No.Tech/03/PC/TN/RDC/2024-5/523, dated
09.09.2024 through received in this office on
12.09.2024.

4. Board Grievance Redressal Petition (OLGPRS)
Complaint Petition No.095965615 dated
13.09.2024 received in this office date :
13.09.2024.

5. Complaint-Petition dated 31.08.2024 received
7

in this office date : 17.10.2024 through e-mail

of Board Chairman Office, Chennai office.

-00o-

Under the Complaint-Petitions cited in the reference, a
Complaint has been received against your Poultry Farm situated
in Survey No.123/1, Chinnamanali Village, Thiruchengode Taluk,
Namakkal District.

Pursuant to the aforesaid Complaint, your Poultry Farm
was inspected by the Tamil Nadu Poliution Controi Board officials
on 17.12.2024, situated at Survey No0.123/1, Chinnamalai
Village, Tiruchengode Taluk, Namakkal District. During the
inspection, it was noticed that your aforesaid Poultry Farm was

active and it was noticed that in your said Pouitry Farm, pouliry
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wastes are stored in open space. In this connection, the following
instructions are issued for your Poultry Farm.

1. It is instructed to get advice of the Poultry Department, to
take measures to contain spreading of flies, by spilling
appropriate medicines at regular intervals.

2. It is further instructed to apply environmentally suitable
insecticides, from spreading of foul odour and flies.

3. It is instructed to erect net on all four sides of the poultry
shed.

4. Further, it is instructed to remove the dead fowls in a
scientific manner (mortality pit).

5. It is instructed to remove the Fowl residuals at suitable
intervals.

6. It is also instructed to maintain the Poultry Farm complex
in a hygienic manner.

7. It is instructed to put up compound wall around the

Poultry Farm complex.
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You are instructed to follow all the guidelines, regulations
issued to your aforesaid Poultry Farm, by the Central Pollution
Control Board during years 2021-2022.

You are required to submit the following action taken,
pursuant to the aforesaid instructions, to this office, together with
appropriate photographs. Failure to do so, it is informed that due

further action would be initiated.

sd./- xxx

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Kumarapalayam.

sd./-
21/12/24
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From: 07.01.2025

P.Meiyazhagan, Meiyazhagan Poultry Fann
2/227 kuttakadu,servampatti,
Chinnamanali-post tiruchengode-talk
Namakkal-dist,637410

To

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Kumarapalayam,

Tamil Nadu.

Subject: Reply to the letter received on 02.01.2025
Ref No: 04/complaint/ma.su.po/ TNPCB/kumara/2024, dated 27.12.2024

Dear Sir,

T am writing in response to the letter received on 02.01.2025, with reference to the letter
mentioned above (Ref No: 04/complaint/ma.su.po/TNPCB/kumara/2024, dated 27.12.2024).

1 established my poultry farm in 2003 under the guidance of Tamil Nadu Veterinary and
Animal Sciences University (TANUVAS), Over the past 22 years, I have successfully
operated the farm with a strong focus on biosecurity measures. Currently, I continue to run
the farm with the latest pollution control guidelines introduced in 2022 , Despite these
measures, I received your letter dated 02.01.2025, with some suggestions. Please be assured
that I have already taken the necessary steps to address the concerns raised .

Case 1: “To control the flies, get advice from Animal Husbandry and spray corresponding
medicine”

Measures Taken:

As per the advisory of the Assistant Director, Poultry Research Center, Andagalore Gate,
Namakkal (dated 19.12.2024), I have sprayed the prescribed medicine “Cyromazine 1% and
Diflubenzuron 0.1% and 0.2%” to control flies and insects. Additionally, I have used
“Cyromazine 1% as a feed supplement (500 grams per batch) ,(medicine purchase bill
attached )

Case 2: “Use pesticides to control flies and smell”

Measures Taken:

As per the same advisory dated 19.12.2024 from the Assistant Director, Poultry Research
Center, Andagalore Gate, Namakkal, I have sprayed the prescribed pesticide “Supermethrin
Insecticide” to control flies and smell.

Case 3: “Establish fencing throughout the boundary of the poultry farm”

Measures Taken:

For your kind information, I have already established a 6-foot-high chain-link fencing around
the entire boundary of the poultry farm long time ago (photo proof attached).
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Case 4: “Disposal of dead birds in a mortality pit”
Measures Taken:

I have established a dedicated mortality pit within the premises for the proper disposal of
dead birds (photo proof attached).

Case 5: “Disposal of poultry litter at regular intervals”

Measures Taken: The poultry manure has been disposed of in regular interval. for e
reference I have attached the bill copy with weighment slip.In addition the manure 1s'mostl?r
used for my own plantation purposes. I have a 1-acre greenbelt area with in the premises with
30 varieties of plants which includes 200 trees in SF No: 121/1, a 4-acre greenbelt area with
500 neem trees in SF No: 199, and a 1,5-acre greenbelt area with 190 neem trees in SF No:
347.1 also sell the manure to local farmers (the sale bill attached for your reference).

Case 6: “Maintain biosecurity inside the premises”
Measures Taken:

1 have engaged the services of a poultry consultant, Dr. T. Gowtham BVSe & AH, MSc
(UXK.), Reg. No: 6296. Under his expert guidance, the farm has maintained a high standard of

biosecurity, ensuring the health and safety of both the poultry and the environment. Please
find attached the letter from the consultant.

Case 7: “Establishment of a compound wall around the boundary”
Measures Taken:

As per the CPCB’s Guidelines 2022 for poultry, I have established a fencing around the
boundary of the poultry farm. Furthermore, in response to

(RTI Ref No: 0789/ma.su.po/TNPCB/kumara/ko.05/2024 dated 25.04.2024), it was

clearly mentioned that the construction of a perimeter wall was not required. Please find
attached a copy of the RTI response for your reference.

Additionally, during the inspection conducted on 08.04,2024, by the DEE, TNPCB,
Kumarapalayam, it was noted that the unit had met all CPCB’s guidelines, except for the
construction of the compost yard and tyre dip arrangement

(Ltr. F.no:04/DEE/TNPCB/KMP/Complaint/2024, dated 25.04.2024)

In this regard, I had submitted a letter via email to deekmp@tnpcb.gov.in on 19.12.2024,
stating that the necessary rectifications had been completed as per the CPCB’s guidelines,

accompanied by photo proof. A hard copy of the same was submitted to your office on
24.12.2024.

I hope this clarifies all the actions taken and I remain at your disposal should you require any
further details.

Thank you for your attention to this matter.

Yours sincerely,

A e
B ! 2 b
/-\r N
Enclosures: C")’«)" \ W
1. Copy of the Manure Sale Bill

2. Letter from Poultry Consultant, Dr. T. Gowtham
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3. RTI Response (Ref No: 0789/111::.51|.po!'l'NI’CB/kumam/ko.05/2024)
4. (Ltr. Fno:04/DEE/TNPCB/KMP/Complaint/2024, dated 25.04.2024)

5. Photo proof of CPCB's guidelines completions .
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1 No. 6424 /15/97
55, Cutcherrv Street, Rasipuram

POULTRY MANURE PURCHASE AGREEMENT

This instrument of purchase agreement executed at Rasipuram on this day
21st of January 2025, between

(1) MEIYAZHAGAN POULTRY FARM, located at
Sf.No.123/i,2,Kuttakadu,Servampatti,Chinnamanali(P.O),Tiruchengode(T.K),
Namakkal-637410 ("Seller")

(2) SRI BALAJI SAGO, located at stno :22/1 Attur main rd, Namagiripettai,
Rasipuram, Namakkal -637406 ("Purchaser").

¥
3
seller purchaser
5 wmmwmomonyc'm

Fortueiyazhagan Poultry Farm

[ 9) : 0& C/)/ | \Propriator

Propristor




For Meiyazhagan Poultry Farm
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Whereas the Seller(1) agrecs to sell poultry manure to the Buyer(2), whe
will use it solely for the purpose of biogas production for their own use. The
quantity of poultry manure to be purchased is 20 metric ton per month, which will
be delivered in accordance with the terms of this Agreement. The agreed price for
the poultry manure is Indian rupees 250 per metric ton.

Whereas the poultry manure will be delivered to the Purchaser at SRI
BALAJl SAGO. located at sfno 22/1, Attur main road, Namagiripettai,
Rasipuram .Namakkai-637406 . on a schedule monthly or as mutually agreed
upon. Risk of loss will transfer from the Seller to the Purchaser upon delivery of
the poultry manure at the designated delivery location. The Purchaser will pay
the Seller the total amount due within 45 days from the date of delivery.

Upon delivery, the Purchaser will inspect the poultry manure to ensure it
meets the agreed-upon specifications. If the poultry manure does not meet the
quality standards, the Purchaser has the right to reject the delivery and request
either a replacement or an adjustment to the price.

The Seller warrants that the poultry manure is free from harmful
contaminants and is suitable for the Purchaser’s intended use. If the Seller
breaches this warranty, they agree to indemnify the Purchaser against any claims,
damages, or losses arising from such breach. Similarly, the Purchaser agrees to
indemnify the Seller for any claims arising from th Purchaser’s use of the poultry
manure.

This Agreement may be terminated by either party by providing 90 days
written notice. 1f either party materially breaches the terms of the Agreement and
does not remedy the breach within 30 Days after being notified, the Agreement
may be terminated immediately.

Neither party shall be held liable for any delays in performance due to
events outside their control, such as natural disasters, governmental actions, or
other force majeure evenis.

s N Ve S TRln! ALETe
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seller purchaser
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This Agreement constitutes the entire understanding between the parties
and supersedes any previous agreements or understandings. Any amendments to
this Agreement must be made in writing and signed by both parties.

IN WITNUSS WHEREOF, the parties have executed this Poultry Manure
Purchase Agreement on the date first written above.

For Meiyazhagan Pouitry Farm For.SRI BALAJI SAGO PRODUCTE
g \"&v/’_/ g
roprietor ﬂ Prép‘riem?
seller purchaser




MANURE SALE TO BIO GAS PLANT

| PAN No. AMMPIM57584 Sri Annan?af Thunai Cell’: %%;é% giizg 3

| Aadhar No. 9483 5618 3082

MEIYAZHAGAN POULTRY FARM
2 /227, Kutlakadu, SERVAMPATTY, Chinnamanali P.O ‘
Tiruchengode Tk. Namakkal Dt. Pin : 637 410, Dats 73]‘ )1 b

"> 60 [Blu.-or- suPPLY |

0 5% Pelad) Ef_*()o,,,....‘nﬁm‘:\'\sﬁ’h‘ﬁﬁ.,..‘ 0N

Particulars : . Bags Kg

Apasp | 250/ | FoEF

Rate Amount

oW -

Lot T O [ T R S T R SO e Balance :... ?I*S?’J

: For Meiyazhaga oultry Farm
% |
Driver Sy }

“AMS SLDITUL I T Gau |i1rﬁ|_m
AMS COMPUTER WEIGH BRIDGE

Samaaenipucy jo Sufluosrsl Suder G
Wﬂ{?‘o)ﬂ?’ 410, prodse {DT)
Gyed : 94434 31508

23/01/2025

e el Woinht
30350 Kg

Signature
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t — - - — 3
B G ' o Cell : 94432 35279 |
1§ PANNo AMMPMS7594 Sri Annamar Thunai 80567 901415 |
{ Aadhar No 9483 5618 3082
MEIY A?HAGAN POULTRY FARM
2  Kuttakadu, SERVAMPATTY, Chinnamanali P.O )
e | Pin : 637 410 - 7

s Y Tuuchengod Allivil amakkal Dt Pin : 637 i 22 f, /=25

' s (BILLOF F SUPPLY |

i To \i 53(\{&')} \r\io ' nlar-a3) Y RC‘JH 1

RSy - Bags Kgﬁ‘—w—

ag+o
MerNn~E€ - J 8 0

ipcno. - BbF) | orer No. .. Total ... A9 61

P Bill No - | D.Vehicle No.: !C ﬁ-ﬂ) gﬂﬂéb 5! Lorry Advance

| TIN No ey oS TE N A Balance m‘\_b T,

;Pupees {cnwards) : T IR A S R
: For Meiyazhaygan F '.ultry Farm
i 5 DR
i i Put hasers Sigp’ ol Driver M i

AMS ssibiflug,1te 17 Geu 1M e
AMS COMPUTER WEIGH BRIDGE

GassaaeinLibucy o eufiucanst QoS .
Suflunpemisl (PO)-837 410. Hrnsa (DT)
flee0 : 94434 31508

gilLNo. | 8679 |DATE| 22/01/2025 TIME| 06:33 PM

“2nd Waight

: Nat Waight
6630 Kg 19870 Kg
Maiesial - Charges Signature
Hen Manure Rs. 80 /-
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COLLECTING OF MANURE IN PLASTIC BAGS

. o
Namakkal, Tamil Nadu, India
Tiruchengode, Namakkal, 637216, Taniil Nadu,
2 India

ﬁ QP4 Map Camers

at §1.386237, Long 78.:082260
01/08/202504:16 PM GMT:05:30
Nota : Captured by GPSIMog €amera

£ NirT

OPg Map CImers 4

8 S e 2 i
f Namakkal, Tamil Nadu,India
8 Tiruchengode, Namakkal, 637216, Toamii Nadu,

fadia
i L3Y 13°3861193, Long 78.082255
$ 01/08/2025.04:17 PM GMT+05:30
P Note - red by GPS Map Game
-+ S B

Tamil NIadu, India
o, Chinnmananai, Tamil Nacio © tryelios
P Longo 7o.o08B09Aa°
2 oA + OB 30

Visibility of impermeable layer after the collection of manure
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m GPS Map Camera

Chinnamanali, Tamil Nadu, India

93pi+7vB, Thillai Nagar, Chinnamanali, Tamil Nadu 637410, India
+at11.386178% ktong 78.082138%

08/01/25 05:55 PM GMT +05:30

Chinnamanali, Tamil Nadu, India

93pi+7v8, Thillai Nagar, Chinnamanaii, Tamil Nadu 637410, India
Lat 11.386221° Long 78.082079°

08/01/25 0450 PM GMT +05:30
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6.0 Environmental Guidelines for Poultry Farms

6.1

Gaseous emission

(i)

Minimization of odour/gaseous pollution

To minimize the odour/gaseous
pollution we provide Proper
ventilation and free flow of air
over litter collection points to
keep it dry . so that there will be
no odour/gaseous pollution
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6.2 | MANAGEMENT OF SOLID WASTES

(i) | Manure handling and disposal The litter is collected under the cages, on a base of
impermeable, compacted clay, positioned 2 meters
above the water table. This setup ensures that the litter
is protected from runoff water. After composting, the
litter is removed every months and decomposed and
sold to farmers and agents according to the terms of the
agreement."”

Periodic cleaning of shed-litter removed




e p———

Compressing using earth ramper
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AFTER COMPLETION TO IMPERMEABLE LAYER
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Composting of manure
Manure collecting in composting yard

- We have established a composting yard facility for manure management, designed by our veterinary
doctor. The facility includes a 60x40-foot shed, with a roof covered by aluminum sheets, and is fully
enclosed. In the composting yard, we periodically collect manure and mix it with carbon-rich materials,
ensuring proper moisture levels and maintaining the optimal temperature for composting. Once the manure
has reached the composted level, we collect it and sell it to local farmers, our own farms, and other
contractors. '
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Proper Mixing

Adding additive that support decomposition
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Composed manure ready for sale to customers
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TYRE DIPPING SYSTEM

We have established a tyre dipping system with sanitizing additives at the entrance of the poultry farm at the
size of 16*16 to ensure proper vehicle sanitization




VEHICLE PASSING THROUGH TYRE DIPPING
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(iii)

DEAD BIRDS DISPOSAL

For dead birds we are using a burial pit method for that
we are having a burial pit, daily we collect the dead
birds from the farm and disposed into the burial pit.
size in feet : 14*14*12

DEAD BIRDS BURIAL PIT
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DISPOSSAL OF DEAD BIRDS IN BURIAL PIT
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Waste water Management *The waste water generated during the cleaning of pipe
lines. tanks and cage where use in the green belt
through pipes.

*To save drinking water of birds we using saddles
which save water from spilling

*We use pit and septic tanks to reduce standing water
to control mosquitos and flies.

Green Belt Area

d septic tanks to reduce standing water
o 1 ~




Control of Flies and smell

*To control flies, we alwave maintain the litter dry and
we sanitize the htter penod:call and we maintaining

s

litter with EOOU 1_y LUHUILIUJID

*As per the advisory ot the Poultry Research Center,
Andagalore Gate, Namakkal . sprayed the prescribed
medicine “Cyromazine 1% and Diflubenzuron 0.1%
and 0.2%” to control flies and insects. Additionally, 1
have used “Cyromazine l%” as a feed supplement (500

v lhntrh) T saanlas into
&l ulllo }JUI Uﬂl\dll}' ALl l\;buj e

* | have sprayed the prescribed pesticide
“Supermethrin Insecticide” to control flies and smell.
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10 COLLLTUL TOUCHILS, we l'CgL!l'dl l}’ usc uaps dlld
rodenticides.
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FENCING

We have established fencing around the entire poultry farm boundary to prevent intruders.




-
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FARM BIOSECURITY -GENERAL CHECK POINTS

Me;gazhasan Pouwltsy Paxer, |
& 'Pgﬂaammh - S _»’
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These Are The Few Medicine That We Using To Sanitization ,Fly Control, Water
Acidification, Disinfectant and pest control

NATIONAL PEROXIDE LTD
HYDROGEN PEROXIDF
0% wiw STABRISED SOLUTION
UN RO 2014 CAS-RO 7722:84. %

18 2080

L;T800060514
E INSTRUCTIONS




BEFORE THE HON’BLE
NATIONAL GREEN
TRIBUNAL
(SOUTHERN ZONE)

Appin .No. 288 of 2024(Sz)

COUNTER AFFIDAVIT

Mrs. RITA CHANDRASEKAR

COUNSEL FOR 7™ RESPONDENT



